\ - '
! . -
i ' . } .
¥
.

IN THE CENIRAL AbMINISTRATIVE TRIBUNAL AT BOMBAY
BENCH OF BOMBAY

0A 1201/93,

Vijay Maruti Bhingarde and another,

. ++..Petitioners,
p Vs, - ’
. » B

Union of India & others . «+..Respondents,

4

CRDER

~This is a Review Petition filed by the

applicant in CA 1201 of 1993 disposed of on 17.1,94.

‘¥

The applicant in this R.F. has brought up information

AN

that Respondent No, 3 had issued a notice for which the

last date of applidation was 15.,2.94 and which came to

the knowledge of the applicants only on 27,6,94,

Having come to know of this,which is at variance with

the directions issued by the Principal Bench in the OA
disposed of earl;éﬁ, the applicants seek régularisation

on the post of Graphic Artist or in the alternative

the applicants should be regularised as per the scheme g

approved within a period of 6 months, Pending the hearing 3

x

ahd final diSPOSal'Of the Application respondents may be
directed not to act on the notice/advertisement inviting

applications for various posts issued by Respondent No. 3.

A 2. | The Re Pe has been filed after delay of
‘Q&\&f 5 months. M.P. No, 993/94 has also been filed alongwith
RP seeking condonation of delay. In this MP no valid
ground has heen given for the delay in filing the R,F,
Notice-cum~-advertisement must have been issued sufficieﬁtly

in advance -of the cleosing date from the receipt of the

application i,e. 15.2,94.
e C:E;;;‘;;—;;;jiievable that the applicants who

were agitating for their regularisastion should not have

been able to learn about this notice-=cumeadvertisement
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while the matter was agitated before this Bench on
.17.1.1993. Curmusly, the dates on which notioe/advertlse- .
ment has been issued has not been mentioned Photo copy does
not bear any date of issue of notioe/ad#ertisement or even tha
e hagg of paper in which it hed appeared. Normally,every '
such notice/advertisement would give a time margin of at
least a month before the announced closing dates. In any
case, the matter pei:tains to the none-campliance of the
directioné-iﬁsued under t;.he judgment of the principal Bench
in oA nd;ssafi'aas delivered sometime in Gotober, 1990. This
-~ needs to be, Ms, taken up as a contempt matter before
| that Bench and not through R‘e.view petition in this Bench. |
The 0,A. before this Bench already stands disposed of,
against which this Review petition is directed very much
belatedly. |
/g. In view of the above, the Review petition
is dismissed. |
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(N.K. VERMA) . (M.S . DESHPANDE) |
MEMBER (&) | VICE CHAIRMAN B
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